
     ILIN SARASWAT
     Advocate, Supreme Court of India, New Delhi (India).

                                                              Date: 28th of Apr 2022

To, 

My Lord Hon’ble Chief Justice of India, 

May It Please The Lordship, 

I am a simple legal practitioner and a keen learner of

law. In the process I also try to be aware of the current

affairs. 

Yesterday, on the 27th ofh April 2022, I was following a

news  regarding  bulldozing  and  razing  down  houses

and shops of some prima facie accused on orders of

the  State  administration  of  Madhya  Pradesh  by

declaring  them  as  illegal  constructions.  Alongwith,

there was also  the news of  the stay granted by the

Hon’ble  Supreme  Court  on  last  week’s  NDMC’s

demolition drive in Jahangirpuri area of New Delhi.

Recently,  similar action was also taken by the Uttar

Pradesh Administration too. There is a deep concern

among  the  Legal  Fraternity  that  such  action  is



unlawful and the State Administration is found to be

evading  the  due  process  of  law  by  bypassing  the

system established as per the Constitution of India. A

new  bulldozer-system  of  Justice  has  been  created.

While the Jahangirpuri Case is sub-judice before the

Hon’ble  Supreme  Court,  any  critical  comment or

statement,  whatsoever,  made  in  regard  of  the  said

matter is completely unwarranted and would amount

to  a  Contempt  of  Court.  In  the  last  one  week,  the

media and the social media is rampant of venomous

filthy  comments  and  statements  of  politicians  and

social media trolls have recently being seen criticizing

even  the  recent  Judicial  action  of  Supreme  Court

taken in the matter of Jahangirpuri demolition case.

In these circumstances, it is my humble and solemn

duty  to  bring  these  new  emerging  trends  and

developments to the kind notice of The Lordship, so

that The Lordship can issue necessary directions and

look  into  such  incidents  and  to  protect  the  system

established for the due process of law and control the

unaccountable media and the social media.  

My sincere regards, 

ILIN SARASWAT (Advocate) 



L-1, Supreme Court of India,

Tilak Marg, New Delhi.

Dated: 28th April 2022.


